CENTRAL ADMINISTRATIVE TRIBUNAL
PRIMCIPAL BENCH

D.A. No.lz81 0OF 2004
MoA. MO.1093 OF Z004

New Delhi, this tha 25th day of May, 2004

HON’BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAM
HON’BLE SHRI S.A. SINGH, MEMBER (&)

1. Wilson Massey

MLD, 0/0 Exgcutive Engineesr, -

Ghaziabad Central Division, -

CPWD, Ghaziabad,

/o 17-8, East Guru -Angand Nagar,
Dealhi~110092.

Raj Kumar

MLD . D/ Exsoutive Enginesr,

Ghaziabad Central Division,

CPWD, Ghaziabad, Cfo 17-A, East Guru angand
Hagsar, Delhi-11009%. w.n-Rpplicants
(By fadvocate @ Ms.MNaina)

N

Yegraus -
Union of India through - _
1. Director General of Works,
CPWD, Nirman Bhawan, New Delhi.
2 The Supdb. Engineer (Ele.)

Co~opdindlion = Circle,

CRWD, Fast Block-I, ¥th Floor, R.K. Furam,

New Delhi. :

The Exscutives Enginser,

Ghaziabad Central Divisior,

CoWD, Hindon air Field,

Ghahiabad. o v - REespondents

£

ORDER (ORAL.) -

SHRI_ JUSTICE V.S. AGGARWAL - -

MA_1093/2004 -

Mey  1093/2004 for joining togethesr is  allowed
subject o Just exceptionsn Filing of a Jjoint

Original application is permitted.

0A_1281/2004

cLearnsd  oounsel of the applicants states that
she may be permitted to withdraw the present Original

application with liberty to file a Tresh Original

Ahq_—<



A2 :
, : “pvescenkesl
foplication in case within the stipulated timeA undar
the Administrative Tribunals act, 1985 no decision wr

adverse decision is taken by the respondents. allowed

as praved.

P subiject to aforesald, the present Original

ﬁpplicail 1 A8 dlsmissed as withdrawn.

(s. A SI - (V.S. AGGARWAL)

MEMBER (ﬁ) CHAIRMAN
fravi/



